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Dr. M. M. Das: I beg to know 
whether the privy purse of these 
ltulers will be included in the taxable 
income. 

Sbri M. C. Shall: Privy purses? No. 
They are already excluded under the 
covenants. 

Shrlmati Tarkesbwari SlDha: May 
l know . . . . . .  

Mr. Speaker: We go to the next 
.question. 

Excise Omces OP Nl!LI.OIU! AND 
CH!'rTOOR 

•344. Shrl Nu.adas: Will the Minis,. 

1er of Fiaanee be pleased to state: 
(a) whether there is any proposal 

to bring the Central Excise Offices of 
Nellore an<l Chittoor Districts under 
the control of the Central Excise 
Collectorate at Hyderabad; and 

(b) if so, from what date? 
Tbe Mlu&er of Flaaace ( Sltti C. D. 

Deshmukll): (a) Yes. Sir. A proposal 
to bring the Central Excise Offices of 
Nellore and Chittoor Districts under 
the control of the Central Excise Col
·1ector. Hyderabad, is under active 
,consideration. 

(b) The transfer will be effected as 
soon as certain administrative arrance
ments and formalities have been 
completed which should not take more 
than about two months. 

Silri N&lladaa; May I know the num-, 
ber of Circle Offices that are under 
the control of the Hyderabad Collec
torate? 

Sbri C. D. Deshmulr.11: I should like 
to have notice of the question. 

Sbrl Naaaclas: ls it not a fact that 
the area under the Hyderabad Collec
torate is too big to have efllcient and 
effective control. 

Mr. Spealr.er: It is a matter of 
,opinion. I do not think that this ques-
1ion could be allowed. 

Shri B. S .  M11rtby: May I know 
whether it is the intention of the 

Government to bifurcate the Hydera
bad Division after Nellore and Chit
toor are tagged on to it? 

Shri C. D. Deshmalr.h: This matt.er 
will be considered after the· repon of 
the officers is received in re1ard to 
the transfer of these two charges. 

Sbri M. D. RallUlllhll: May I know 
the reasons for the transfer proposed? 

Slui C. D .  Deshmllkll: The formation 
of the Andhra State has altered the 
circumstances. 
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Mr. Speaker: Order, order. That is 
not a proper question. 

Shri S. V. Bama.swamy: ls it a fact 
that an expert has gone abroad for 
the purchase of machinery for the 

manufacture of artificial rice? If so. 
has he- been alJJ-e· to secure the machi
nery? 

Shri · K. D. Mal&viya: The question 
of J;nding out a suitable machinery 
for the manufacture of this artificial 
grain on a mass-scale has been satis
factorily solved. But, as I said, prior 
to going into mass-scale production, 
it has been considered necessary to 
have small-scale production first and 
this question is being actively examin
ed by the Council of Scientific and 
Industrial Research. 

Mr. Speaker: Next question: 
Shri R. N. ·s. Deo. Absent. 

Shri P. Subba Rao: I have been 
authorised by Shri R. N. S. Deo to 
put his question. 

Mr. Speaker: After the whole round 
i s  over. 

SECONDARY EDUCATION CoMMJSSION 

•349. Shri N. M. LID.pm: Will the 
Minister of· F.ducation be pleased to 
state the expenditure incurred on the 
Secondary Education Commission? 

The Deputy Minister of Natural 
Resources and Selentiftc lt6earch 
(Sbri It .  D. Malavtya): An amount of 
Rs. 81,925-3-9 was incurred on the 
Commission during 1952-53 and an 
amount of Rs. 52.216-7-0 has so far 
been incurred durine 1953-54. 

Shri N. M. Llngam: May I know the 
recommendations made by the Com,. 

. mlssion and the recommendations that 

have been accepted by the Gov.e m 
ment? 
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[The Minister of Education anlf 

Natura! �n:es and Seient.iflc Re
search (Maulana Azad): No, a Com
mittee has been set up which is .  
examjnine all these recommendations. 
It will submit its report in January.] 

Sbri N. M. Llnpm: May I know it' 
it is a fact that another Committee 
has been formed i.o find out how best 
the recommendations of this Commis-· 
sion could be implemented? 

Shri K.. D. Malavl.ya: With regard 
to implementation. As the hon. Minis
ter just now said, a small Committee 
had been appointed: only with regard 
to examining the question of imple
menting the recommendation. The 
recommendations have been accepted 
generally by the Government. 

Shri N. M. Li111tam: How many 
more Committees do Government pro

. pose to appoint before the implementa
tion of the recommendation? 

Sbri K. D. Malaviya: As many as 
will be considered necessary. 

Sbri N. M .  Lln&'llm: May I know if 
after enquiry by a series of Commis
sions, the implementation of the 
recommendations of the Commission 

will be allowed to flounder on the 
rock of differences between the 
Centre and the States on flnanr:ial 
grounds? 

Mr. Speaker: I think it is hypothe-
tical at this stage. Now. we wlll take 
up the question of Shri S. N .  Das. 




